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*DEMANDS FOR GRANTS ON
ACCOUNT FOR 1955-56

Mr. Deputy-Speaker: The question
is:

“That the respective sums not ex-
ceeding the amounts shown in the
third column of the Order Paper, be
granted to the President, on account,
for or towards defraying the charg-
es during the year ending on the
«31st day of March, 1956, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos. 1 to 138.”

The motion was adopted.

[The motions for Demands for
Grants on Account which were
adopted by the Lok Sabha are re-
produced below.—Ed. of P.P.]

Demanp No. 1—MimwisTrRYy ©OF Conr-
MERCE AND INDUSTRY

“That a sum mnot exceeding
Rs. 6,83,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on thes
31st day of March, 1956, in respect
of ‘Ministry of Commerce and
Industry’.”

DeEMAND No. 2—INDUSTRIES

“That a sum not exceeding
Rs. 1,37,56,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Industries’.”

DEMAND No. 3—COMMERCIAL INTELLI-
GENCE AND STATISTICS

“That a sum .not exceeding
Rs. 4,48,000 be granted to the
President, on account, for or
towards defraying the charges
.during the year ending on the
'31st day of March, 1956, in respect
of ‘Commercial Intelligence and
Statistics’.”

on Account for 1955-56

Demand No. 4—MiscELLANEQUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMERCE AND

INDUSTRY

“That a sum not exceeding
Rs. 5,39,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Commerce and Industry’.”

DeEMAaND No. 5—MinistRy oF ComMm-
MUNICATIONS

“That a sum not exceeding
Rs. 97,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ministry of Communications’.”

DemaND No. 6—INDIAN POSTS AND
TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

“That a sum not exceeding
Rs. 4,07,12,000 be granted to the
Fresident, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Indian Posts and Telegraphs
Department (Including Working
Expenses)’.”

DeMAND No. 7—METEOROLOGY

“That a sum not exceeding
Rs. 10,48,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Meteorology’.”

Drmanp No. 8—Overseas COMMUNI-
CATIONS SERVICE

“That a sum not exceeding
Rs. 8,32,000 be granted to the
Fresident, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Overseas Communications Ser-:
vice’.”

“*Moved with the recommendation of the Presidert.
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DemManp No. 9—AVIATION

“That a sum not exceeding
Rs. 22,73,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect

(R

of ‘Avization’.

DemAND No. 10—MISCELLANEOUS DE-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMUNICATIONS

“That a sum not exceeding
Rs. 1,55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of

>

Communications’.

DeMAND No. 11—MINISTRY OF DEFENCE

“That a sum not exceeding
Rs. 256000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect

O]

of ‘Ministry of Defence’.

DeMAND No. 12—DEFENCE SERVICES,

EFFECTIVE—ARMY .

“That a sum not exceeding
Rs. 12,99,02,000 be granted to the
President, on account, for or
towards defraying the charges
during ‘the year ending on the
31st day of March, 1956, in respect
of Defence Services, Effective—
Army’.”

DEMAND No. 13—DEFENCE SERVICES,

EFFECTIVE—NAVY

“That a sum not exceeding
Rs. 1,06,04,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Defence Services, Effectve—
Navy’."

DeMAND No. 14—DEFENCE . SERVICES,

ErrFEcTIVE—AIR FORCE

“That a sum not exceeding
Rs, 2,95,70,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Defence Services, Effective—
Air Force'.”

DEMAND No. 15—DEFENCE SERVICES,

NoON-ErFecTIVE CHARGES

“That a sum not exceeding
Rs. 1,36,16,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Defence Services, Non-Effective
Charges’.”

DeMmanp No. 16—MiNisTRY oF Eou-

CATION

“That a sum not exceeding
Rs. 4,54,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ministry of Education'.”

DEMAND No. 17—ARCHAEOLOGY

“That a sum not exceeding
Rs. 4,59,000 be. granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Archaeoclogy’.”

DemaND No. 18—OTHER SCIENTIFIC

DEPARTMENTS

“That a sum not exceeding
Rs. 28,10,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Other Scientific Departments’”

DEmMAND No. 19—EDUCATION

“That a sum not exceeding
Rs. 1,49,76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Education’.”

1608
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OeMaND No. 20—MISCELLANEOUS DE- Demanp No. 25—MINISTRY OF FIN-

PARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF
EDUCATION

“That a sum not exceeding
Rs. 21,86,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
«of Miscellaneous Departments and
Expenditure under the Ministry
of Education’.”

DeEMAND No. 21—TRIBAL AREAS

“That a sum mnot exceeding
Rs, 48,56,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Tribal Areas’.”

DEMAND No. 22—EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 56,45,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘External Affairs’.”

DEMaND No. 23—STATE OF PoNpI-
CHERRY

“That a sum not exceeding
Rs, 17,26,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘State of Pondicherry'.”

DeMaND No. 24—MISCELLANEOUS Ex-

PENDITURE UNDER THE MINISTRY OF
EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 17,000 be granted to the
President, on account, for or
towards defraying th& ‘& charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Miscellaneous Expenditure
under the Ministry of External
Aftairg’.”

ANCE

“That a sum not exceeding
Rs. 15,43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ministry of Finance’.”

DemaND No, 26—Cusroms

“That a sum mnot exceeding
Rs. 31,81,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Customs’.”

DeMAND No. 27—UN1oN Excise DuTIEs

“That a sum not exceeding
Rs. 56,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Union Excise Duties’.”

DEMAND No. 28—TAXEsS ON INcoME

INCLUDING CORPORATION TAx AND
EstaTE Duty

“That a sum not exceeding
Rs. 33,06,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Taxes on Income including Cor-
poration Tax and Estate Duty’.”

Demanp No. 20—OpPrum

“That a sum not exceeding
Rs. 1,40,36,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Opium’.”

Demanp No. 30—Stames

“That a sum not exceeding 4

Rs. 10,99,000 be granted to the
President, on account, for or
towards defraying the charges
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during the year ending on the
31st day of March, 1956, in respect
of ‘Stamps’.”
DreMaND No. 31—PAYMENTS TO OTHER
GOVERNMENTS, DEPARTMENTS, EIC. ON
ACCOUNT OF THE ADMINISTRATION OF
AGENCY SUBJECTS AND MANAGEMENT
OF TREASURIES

“That a sum not exceeding
Rs. 92,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Payments to other Governments,
Departments etc. on account of the
Administration of Agency subjects

’

and Management of Treasuries’.
DeMAaND No. 32—AupIT

L]
“That a sum not exceeding
Rs. 68,09,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Audit’.”
DeMAND No. 33—CURRENCY

“That a sum not exceeding
Rs. 19,58,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Currency".”

DeMmanDp No. 34—MiINT

“That a sum not exceeding
Rs. 8,35,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Mint’.”

DemAND No. 35—TERRITORIAL  AND
PoLrricAL PENSIONS

“That a sum not exceeding
Rs. 2,28,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 38ist day
of March, 1956, in respect of
“Territorial and Political Pensions’.”
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DeManp No. 36—SUPERANNUATION AL-

LOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 58,50,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in regpect of
‘S8uperannuation Allowances and
Pensions’.”

DemanD No. 37—MISCELLANEQUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 1,75,22,000 be granted to the
President, on account, for or towards
defraying the charges during the
yvear ending on the 3ist day
of March, 1956, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Finance’.”

DEMAND No. 38—GRANTS-IN-AID TO
STATES

“That a sum not exceeding
Rs. 5,20,51,000 be granted to the
President, on account, for or towards
defraying the charges during the
year ending on the 3lst day
of March, 1956, in respect of
‘Grants-in-aid to States’.”

DeMAND No. 39—MISCELLANEOUS AD-

JUSTMENTS BETWEEN THE UNION AND

STATE GOVERNMENTS

“That a sum not exceeding
Rs. 30,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous Adjustments between
the Union and State Govern-
ments’.”

DEMAND No. 40—PRE-PARTITION PAy-
MENTS

“That a sum not exceeding
Rs. 10,64,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
yvear ending on the 8lst day
of March, 1856, in respect of
‘Pre-partition Payments'.”
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Demanp No. 41—Minmstry oF  Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 5,25,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day
of March, 1956, in respect of
‘Ministry of Food and Agriculture’.”

. DeEMAND No. 42—FOREST

“That a sum not exceeding
Rs. 7,99,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March., 1956, in respect of
‘Forest’.”

DeEMAND No. 43—AGRICULTURE

“That a sum not exceeding
Rs. 1,22/85,000 be granted to the
President, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1956, in respect of ‘Agricul-
ture’.”

Demanp No. 44—CiviL. VETERINARY
SERVICES

“That a sum not exceeding
Rs. 6,50,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Civil Veterinary Services’.”

DrMAND No. 45—MISCELLANEOUS DE-
PARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF
Foop AND AGRICULTURE

“That a sum not exceeding
Rs. 47,81,000 be granted tothe Presi-
dent, on account, fgp, or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous Departments and
other Expenditure under the Minis-
wy of Food and Agriculture’.”
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DeEManp No. 46—MINISTRY OF
HEeaLTH

“That a sum not exceeding
Rs. 67,000 be granied to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Ministry of Health’.”

- DEMaNnD No. 47—MEDICAL SERVICES

“That a sum not exceeding
Rs. 16,52,000 be granted to the
President, on account, for or
‘towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Medical Service’.”

Demanp No. 48—PusLic HEeALTH
.

“That a sum not exceeding
Rs. 54,16,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of .March, 1956, in respect of
‘Public Health’.”

DeEmMAND No. 49—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF
HEALTH

“That a sum not exceeding
Rs. 7,34,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day
of March, 1956, in respect of
‘Miscellaneous Expenditure under
the Ministry of Health'.”

Demanp No. 50—MINiISTRY oF Home
AFFAIRS

“That a sum not exceeding
Rs. 17,55,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3I1st day
of March, 1956, in respect of
‘Ministry of Home Affairs’.”

Demanp No. 51—CaABINET

“That a sum not exceeding

Rs. 2,61,000 be granted to the Presi-

dent, on account, for or towards
defraying the charges during the
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year ending on the 31st day
of March, 1956, in respect of
‘Cabinet’.”

DeManp No. 52—DELHX

“That a sum not exceeding
Rs. 13,44,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day
of March, 1956, in respect of
“Delhi’.”

Demanp No. 53—PoLicE

“That a sum not exceeding
Rs. 14,82,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Police’.”

DemMaND No. 54—CENSUS

“That a sum not exceeding
Rs. 1,67,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
yvear ending on the 3lst day
of March, 1956, in respect of

79

‘Census’.

DemManp No. 55—PRivy PURSES AND
ALLOWANCES OF INDIAN RULERS

“That a sum not exceeding
Rs. 67,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Privy Purses and Allowances of
Indian Rulers’.”

DemanND No. 56—ANDAMAN aND Nrco-
BAR ISLANDS

“That a sum not exceeding
Rs. 16,69,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1958, in respect of
‘Andaman and Nicobar Islands’.”

Demanp No. 57—Kurcr

“That a sum not exceeding
Rs, 11,26,000 be granted to the Presi-

702 LSD—6
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dent, on account, for or towards
defraying s#he charges during the
year ending on the 3lst day
of March, 1956, in respect of
‘Kutch’.”

DemManND No., 58—MANIPUR

“That a sum not exceeding
Rs. 7,78,000 be granted to the Presi-
dent on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1956, in respect of ‘Mani-
pur’.”

DemaND No. 59—TRIPURA

“That a sum not exceeding
Rs. 12,22,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Tripura’.”

Demanp No. 60—RELATIONS WITH
STATES

“That a sum not exceeding
Rs. 3,81,000 be granted to the Presi-
dent, on account. for or towards
defraying the charges during the
vear ending on the 3lst day
of March, 1956, in respect of
‘Relations with States’.”

DrMAND No. 61—MISCELLANEOUS De-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF HOME AFFAIRS

“That a sum mnot exceeding
Rs. 15,30,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending eon the 31st day
of March, 1956, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Home Affairs’.”

DeMAND No. 62—MINISTRY OF INFOR-

MATION AND BROADCASTING

“That a sum not exceeding
Rs. 3,45,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March., 1956, in respect of
‘Ministry of Information and Broad-
casting’.”
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DEMAND No. 63— BROADCASTING

“That a ‘sum not exceeding
Rs. 26,11,000 be' granted to the Presi-
dent, on account. for or towards
defraying the charges during the
year ending on ‘the 31st day
of March, 1956, in respect of
‘Broadcasting’.” ..

DeMAND” No: 64—<MISCELLANEOUS -DE-
‘ PARTMENTS, - AND EXPENDITURE
UNDER THE MINISTRY OF INFOR=

MATION AND- BROADCASTING ~

“That a sum mnot exceeding
Rs. 10,33,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during. the
vear ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous Departments and
Expenditure upder the Ministry of
Information and Broadcasting’.”

DeManp No, 65—MINISTRY OF IRRIGA-
TION AND- POWER

“That a sum not exceeding
Rs. 95,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending . on the 31st day
of March, 1956, in respect of
‘Ministry of Irrigation and Power'.”

DEMAND-NoO. 66—IRRIGATION (INCLUDING
‘WORKING - EXPENSES), NAVIGATION,
EMBANKMENT AND DRAINAGE
WORKS. (MET FROM REVENUE)

“That a sum not exceeding
Rs. 2,000 be granted to the Presi-
dent,” on account, for or towards
defraying the charges during the
year ending on' the 3ist day
of March, 1956, in respect of
‘Irrigation (including Working Ex-
penses, Navigation, Embankment
and Drainage- Works (met from
Revenue)’.”

Drmanp No. 67—MULTIPURPOSE RIVER
ScrEMEs

“THat a sum not exceeding

Rs. 8,72,000 be granted-to the Presi-

dent,- on account, for or towards

defraying the charges during ° the
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year" cending on the 3lst -day
of March, 1956, in respect of
‘Multipurpose River Schemes’.”

DeEmAND No. 68—MISCELLANEOUS De-
PARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF --
IRRIGATION AND POWER

“That a sum not exceeding
Rs. 539,000 ke granted to the Presi-
dent, on account, for or towhrds
defraying the charges during the
year ending on the 3lst day
of March, 1956, in respect of
‘Miscellaneous © Departments and
Expenditure ‘uinder the Ministry of
Irrigation and Power”.”

DeMaND No. 69—MIiNISTRY OF LABOUR

“That a sum not exceeding
Rs. 2,86,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3Ist day
of March,” ‘1956, in respect of
‘Ministry of Labour’.”

DrmanD No, 70—CHIEF INSPECTOR OF

" “That a sum not exceeding
Rs. 86,000 be granted to the Presi-
dent, on account, for or towards
‘defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Chief Inspector of Mines'.”

DeEMAND No. 71—MISCELLANEOUS DE-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 28,39,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous  Departments and
expenditure under the Ministry of
Labour’.” N

. DEMAND . No. 72—EMpLOYMENT Ex-

CHANGES AND RESETTLEMENT-

“That a sum not exceeding
Rs. 14,52,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
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i

year ending on the 3lst day

of March, 1956, in respect of

‘Employment Exchanges and Re-
settlement’.”

Demanp No. 73—Civi. DEFENCE

“That a sum not exceeding
Rs. 10,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day
of March, 1956, in respect of
‘Civil Defence’.”

DeManDd No. 74—MINISTRY OF Law

“That a sum not exceeding
Rs.11,54,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day

- of. March, 1956, in respect of
‘Ministry of Law’.”

DeEMAND No. 75—ADMINISTRATION OF
JUSTICE

“That a sum not exceeding
‘Rs. 19,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day

. of March, 1956, in respect of
‘Administration of Justice'.”

DEMAND No. 76—MINISTRY OF NATURAL
- RESOURCES AND SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 80,000 be granted to the Presi-
dent, on account. for or towards
defraying the charges during the
year ending on the 3lst day
of March, 1956, in respect of
‘Ministry of Natural Resources and
Scientific Research’.”

DemaNp No. 77—SURVEY OF INDIA
“That a sum not exceeding
Rs. 12,70,000 be granted to the Presi-
° dent, on account, for or towards
defraying the charges during the
year ending on the 38ist day
of March, 1956, in respect of
‘Survey of India’.”
DeMAND No. 78—BOTANICAL SURVEY

“That a sum not exceeding
" Rs. 1,01,000 be granted to the Presi-
dent, on account. for or towards
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defraying the charges during the
year ending on the 3ist day
of March, 1956, in respect of
‘Botanical Survey’.”

DEMAND No. 79—Z00LOGICAL SURVEY

“That a sum not exceeding
Rs. 43,000 be granted to the Presi-
dent, on account, for or’towards
defraying the charges’during the
vear ending on the 3iIst day
of March, 1956, in respect of
‘Zoolodlilsl Survey’.”

Dgaapgpl No. 80— Grovwercar, Survey

“Tmat a sum not exceeding
Rs. 6,19,000 be granted to the Presi-
dent, on acccunt, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Geological Survey’.”

DEMAND No. 81—Minzs

“That a sum not exceeding
Rs. 4,69,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3l1st day
of March, 1956, in respect of
‘Mines’.”

Demanp No. 82—SciENTIFIC RESEARCH

“That a sum not exceeding
Rs. 43,21,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Scientific Research’.”

DrmaNp No, 83—MISCELLANEOUS DE-

PARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF NATURAL RE-

SOURCES AND SCIENTIFIC
. [ RESEARCH

“That a ‘sum not exceeding
Rs. 1,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous Departments and Ex-
penditure under the Ministry of
Natural Resources and Scientific
Research’”
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DEmanp No. 64—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

“That a sum not exceeding
Rs. 14,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Department of Parliamentary
Affairs’.”

* DEMAND No, 85—~MmiIsTRY OF PRO-
DUCTION

“That a sum mnot exceeding
Rs. 88,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Mmistry of Production’.””

DeManND No. 86—SaLT

“That a sum not exceeding
Rs. 11,03,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day
of March, 1956, in respect of
‘Salt’.”

DEMAND No. 87—OTHER ORGANISATIONS
UNDER THE MINISTRY OF PRODUCTION

“That 3 sum not exceeding
Rs. 9,31,000 be granted to the Presi-
dent, on aecount, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Other Organisations wunder the
Ministry of Production’.”

DeEmMAND No. 88—GoOVERNMENT CoL-
LIERIES

“That a sum not exceeding
Rs. 35,37,000 be granted to the Presi-
dent, on account, for cr towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Government Collieries.”
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DrcMAND N% 89—MisceLLANEOUS DE-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 8,18,000 be granted to the Presi-
dent, on account, for or towards
defrayimg the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Production’.”

DeEMmaND No. 90—MiINISTRY OF RE-

HABILITATION

“That a sum not exceeding
Rs. 2,14,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Ministry of Rehabilitation’.”

Demand No. 91—EXPENDITURE ON
Di1SPLACED PERSONS

“That a sum not exceeding
Rs. 86,40,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Expenditure on Displaced Persons’.”

DeMAND No. 92—MISCELLANEOUS Ex-

PENDITURE UNDER THE MINISTRY OF
REHABILITATION

“That a sum not exceeding
Rs. 1,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day
of March, 1956, in respect of
‘Miscellaneous Expenditure under
the Ministry of Rehabilitation’.”

DeMaND No. 93—MINISTRY OF TRANS-

PORT

“That a sum not exceeding
Rs. 3,U7,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 381st day
of March, 1956, in respect of
‘Ministry of Transport’.”
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.

Demanp No, 94—PorTs AND Prrorace

“That a sum not exceeding
Rs. 5,72,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ports and Pilotage'.”

LiGHTSHIPS

“That a sum not exceeding
Rs. 6,79,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Lighthouses and Lightships’.”

DeEMAND No. 96—CENTRAL Roap Funp

“That a sum not exceeding
Rs. 38,37,000 anted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Central Road Fund’.”

Devand No. - 97—COMMUNICATIONS

(mNcLUDING NAaTIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 42,21.000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Communications (including
National Highways)'.”

Demanp No. 98—MisceLLANEQUS Ex-

PENDITURE UNDER THE MINISTRY OF
TRANSPORT

“That a sum not exceeding
Rs. 2,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Miscellaneous Expenditure
under the Ministry of Transport’.”

10 MARCH 1955 on Account for 1955-56

95—LIGHTHOUSES AND

Demanp No.

Housing aND SUPPLY

“That a sum not exceeding
Rs. 3,47,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Ministry of Works, Housing
and Supply’.”

Demanp No. 100—SurrLiEs

“That a 'sum not exceeding
Rs. 23,34,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
éf‘ ppues'-."

DeMAND No. 101—OrrER Crvin
‘WORKS

“That a sum not exceeding
Rs. 1,55,47,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Other Civil Works’.”

PrINTING

“That a sum not .exceeding
Rs. 56,06,000 be granted to the
President, on account,. for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Stationery and Printing’.”

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF WORKS,
HousIiNG AND SUPPLY

“That a sum not exceeding
Rs. 591,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Works, Housing and Supply’.”

e
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DeManp No. 99—MINISTRY OF WORKS,

102—STATIONERY AND

DrMAND No. 103—MISCELLANEOUS DE-
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DeMAND No. 104—PARLIAMENT

“That a .sum not exceeding
Rs. 14,51,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect -
of ‘Parliament’.”

DrManp No. 105—MIscELLANEOUS EX-
PENDITURE UNDER THE PARLIAMENT
SECRETARIAT

“That a sum not exceeding

DeMAND No. 109—CAPITAL Ou'm\x oN
CIviL AVIATION

“That a sum not exceeding
Rs. 44,59,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Civil
Aviation’.”

DeMAND No. 110—OTHER CaPITAL OUT+
LAY OF THE MINISTRY OF COMMUNICA-

Rs. 3,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Miscellaneous Expenditure
under the Parliament Secretariat’.”

TIONS

“That a sum not exceeding
Rs. 51,06,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect

of ‘Other Capital Outlay of the
Ministry of Communications’.”

Demarnp No.

DeMAND No. 106-—SECRETARIAT OF THE
VICE-PRESIDENT

“That a sum not exceeding
Rs. 6,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of Secretar?t of the ’Vice-

s ” > -
President’.” ol

Demanp No. 107—CA1'I'1‘AL Mv or’
THE MINISTRY OF COMMERCE : AND : !
INDUSTRY

111—DEFENCE CAPITAL
OUTLAY

“That a su’ not exteeding
Rs. 2,05,33,000 be granted to.the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect’
of ‘Defence Capital Outlay’.”

Demanp No. 112—Caprrar  OUTLAY
oF THE MINISTRY OF EDUCATION'

“That a sum not exceeding “That a sum not exceedi
Ha. LATEG0W be grantad o fiis Rs. 278,000 be granted to the Presi.
Iorasiclent; ) Noui SCCOUNE, | Sqr ) or dent, on account, for or towards
fons pds deiraying tbe charges defraying the charges during the
during the year ending on- the. year ending on the 31st day of
31st day of March, 1956, in respect March, 1958, in respect of ‘Capital
of ‘Capital Outlay of the Ministry Outlay of the Ministry of Educa-

. of Commerce and Industry’.” tion’.” '

Demanp No. 108—CarrTAL Ov'rux o;
InpIAN PosTs AND TELEGRAPHS (Not
MET FROM REVENUE)

“That a sum not exceeding
Rs. 2,16,90,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Indian Posts
and Telegraphs (Not met from
Revenue)'.”

Demanp No. 113—CarrranL Oumv
or THE MINISTRY OF EXTERNAL’
AFFAIRS Y

“That a sum not exceeding
Rs. 2,08,000 be granted to ‘the,
President, on account, for or
towards defraying the charges
during the year ending on the
3lst day of March, 1956, in respect

of ‘Capital Outlay of the Ministry
of External Affairg'®
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Demanp No. 119—OTHER CAPITAL
‘OYtLAY OF THE MINISTRY OFFINANCE
“That a sum not exceeding
Rs. 3,62,75,000’ be granted to the
Président, on ~ account, for or
towards defraying the charges

DrMAND No. 114—CAPITAL QUTLAY ON
THE INDIA “SECURITY Pri ’
“That a sum not exceeding
Rs. 29,000 be granted to the
President, on account, for or
towards defraying the charges

during the yeir ending’ on the
31st day of March, 1956, in respect
of ‘Capital Outlay on the India
Security Press’.”

during the -year ending on the
31st day of March, 1956, in respect
of ‘Other Capital Outlay of the
Ministry of ‘Finance’.”

Demanp No, 120—LoaNs AND Ap-
VANCES BY CENTRAL GOVERNMENT

“That a sum not exceeding
Rs. 5,42,01,000 be granted to the
President, on account, for or -
towards defraying the charges
during the year ending on the
31st-day of March, 1956, in respeot
of ‘Loans and Advances by the
Central .Government”.”

DeMAND No. 1¥5—CafrTaL OUTLAW-ON
CURRENCY B -

“That a sum not exceeding
'Rs. 65,40,000 be granted to the
*President, on account, for or
towards defraying the ~ charges
during the year ending on the
31st.day.of March, 1956, in respect
of ‘Capital Outlay on Currency'.”

Demanp No. 121-—-CA1’1'1:AL OvuTLAY
oN ForesTts

“That a sum not exceeding
Rs. 3,66,000 be granted to the
President, on account,” for or .
towards defraying the charges '
during the year ending ‘on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Forests’.”

Demand No. 116—CarrTaL OUTLAY ON
“That a sum not exceeding
Rs. 4,19,000 be granted to the
President, on account, for or
“towards defraying the charges
during the year ending en the
31st day of March, 1956, in respect
of ‘Capital Outlay on Mints' "

]

Demanp No. 117—CoMMUTED VALUE DemaND No. 122—PurcraAses oF Foop-

or PENSIONS GRAINS
w "‘wThat a sum not exceeding
RST:‘E o “°; exceeding Rs. 13,11,00,000 be granted to the
Pr'e & 't e granted to the ‘President, on account, for or towards
tow:lrde: ’ deg:ayi::xcgcoutx;;t’ f;’ or defraying the charges during the
a e charges . 34
during the year ending on the year ending on the 3lst day o

March, 1956, in respect of Purchases

31st day of March, 1956, in respect of Foodgrains’.”

of ‘Commuted Value of Pensions’.”
5 e

DeMAND No. 123—OTHER CAPITAL
"OuTLAY OF THE MiINIsTRY OF Foop
AND AGRICULTURE

DeEMAND No. 118—PAYMENTS TO RE-
TRENCHED PERSONNEL

- “That a sum not exceeding
Rs. 6,18,15,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the rear ending on the 31lst day
of March, 1956, in respect of
‘Other Capital Outlay of the Minis-
try of Food and Agriculture’.” -

“That a sum not exceeding
Rs. 4,000 be granted to., the
President, on account, for  or
.towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Payments to  Retrenched
Personnel’.” o ’
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Demanp No. lM—CAPnAL OUTLAY OF

THE MiNisTRY OF HEALTH

“That a sum not exceeding
Rs. 83,42,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital \Outlay of the Ministry
of Health.”

DeMAND No. 125—CAPITAL OUTEAY OF

THFE. MINISTRY OF HOME AFFAIRS

“That a 'sum not exceeding
Rs. 23,31,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Home Affairs’.”

DeEMAND No. 126—CAprraL OUTLAY ON

BROADCASTING

“That a sum not exceeding
Rs. 33,31,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Broad-
casting’.”

Demanp No. 127—CarrraL QUILAY ON

MULTIPURPOSE RIVER SCHEMES

“That a sum not exceeding
Rs, 35,97,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Other Capital Outlay on River
Schemes’.’

DemMmaNDd No.

TION AND POWER

“That a sum not exceeding
Rs. 12,000 be granted to the
President, on account, for por
towards defraying the chapges
during the year ending on $he
31st day of March, 1956, in respect

10 MARCH 1955 on Account for 1955-58

128—QTHER CAPITAL
OUTLAY OF THE MINISTRY OF IRRIGA-

of ‘Other Capital Outlay of the
Ministry of Irrigation and Power’”

Demanp No. 129—Carrrar OuTLay oF

THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 4,28,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Labour’.”

Demanp No. 130—CarrraL OUTLAY OF
THE MINISTRY OF NATURAL RESOURCES

AND SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 27,45,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Natural Resources and Scienti-
fic Research’.”

Demanp No. 131—Caprrar OuTLay or

THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 81,14,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Production’.”

DeMAND No. 132—CapPrTAL OUTLAY OF

THE MINISTRY OF REHABILITATION

“That a sum not exceeding
Rs. 2,58,75,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation’.”

DemMAND No. 133—CaArPrTAL OUTLAY ON

PoRTS

“That a sum not exceeding
Rs. 39,82,000 be grated to the
President, on account, for or

1630
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towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Ports’.”

DeManD No. 134—CaAPrTaL OUTLAY ON
Roabs

“That a sum not exceeding
Rs. 1,35,83,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Roads'’.”

Demanp No. 135—OTHER CAPITAL
OUuTLAY OF THE MINISTRY OF TRANS-
PORT

“That a sum not exceeding
Rs. 11,55,000 be granted to the
President, on account, for or
towards - defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Other Capital Outlay of the
Ministry of Transport’.”

Demanp No. 136—New DELHI CAPITAL
OvuTLAY

“That a sum not exceeding
Rs. 57,12,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘New Delhi Capital Outlay’.”

DeEMAND No. 137—CapPrTaL OUTLAY ON
BurLpinGs

“That a sum not exceeding
Rs. 74,67,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1956, in respect
of ‘Capital Outlay on Building’.”

Demanp No. 138—OrteHErR CaAPrTaL
OUTLAY OF THE MINISTRY OF WORKS,
HOUSING AND SUPPLY

“That a sum not exceeding
Rs. 42,27,000 be granted to the
President, on account, for or

10 MARCH 1955 Appropriation (Vote on 1632

Account) Bill

towards defraying the charges
during the year ending on -the
31st day of March, 1956, in respect
of ‘Other Capital Outlay of the
Ministry of Works, Housing and
Supply’.”

APPROPRIATION (VOTE ON AC-
COUNT) BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for
leave to introduce a Bill to provide for
‘the withdrawal of certain sums from
and out of the Consolidated Fund of
India for the service of a part of the
financial year 1955-56.

. Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidated Fund of
India for the service of a part of
the financial year 1955-56.”

The motion was adopted.

Shri C. D. Deshmukh: I introduce*
the Bill and beg to move®*:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund of
India for the service of a part of
the financial year 1955-56, and be
taken into consideration.”

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the service of a part of
the financial year 1955-56, be taken
into ‘Consideration’.”

The motion was adopted.

Clause 1 to 3, the Schedule, the
Title and the Enacting Formule wers
added to the Bill.

*Introduced and moved with the recommendation of the President.
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